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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 31ST DAY OF MAY ', 1988

Hon'ble Shri Justice K.S. Puttasuamy, Vice-Chairman
Present and

Hon'ble Shri L.H.A. Rego, Member (A)

APPLICATION NO. 768/1988-

Shri P. Subramaniam,

S/o. Late P. Guravaiah Chetty,

Store Keeper Grade-I,

Madras Engineering Group

and Centre, Bangalore. coe Applicant.
Shri Munir Ahmed, for

(Shri U.L. Narayana Rao, Advocate)

Ve

1., The Union of India
rep. by its Secretary,
M/c. Defence,

New Delhi,

2, The Madras Engineering
Group and Centre, Ulsoor,
re2. by its Commandant,

3. Engineer in Chief's Branch,
Army Headqguarters,
D.H.l. Post, New Delhi. eees Respondents.
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o féis is an anplication made by a defeated apolicant who

i
‘ » -v-fﬂ9/%
\ ANG . . . .
\\\~§mf do€é not reconcile himself with an earlier order mads by

this Tribunal. In order to appreciate thi§ question 1t 1s
o ¥4

necessary to notice the facts that ars notkpigpute in the

first instance.

2. The applicant is working as Store Keeper Grade-I in the
Office of Madras Engineering Group and Centre, Bazngalore. His
claim is that he has been stagnating in that capacity for tne

last 22 yszars. On this basis)the applicant approached this
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Tribunal in A.No. 457/88 really §eeking for the very relief

| A
snght in this application. On 11.3.,1988 a Division Bench
|
ofl this Tribunal consisting of Hon'ble Shri P, Srinivasan,

‘ -
member (A) and Hon'ble 8hri Ch., Ramakrishna Rao, Member(3)
\

rejected the same at the admission stage. Without recon§i-
+ A

. . \
ling himself to that order, the aPplicant has again approached

this Tribunal for the very same relief,
|
\
| |
3. On an examination ot the papers, the Reyistrar has
\ N :
opined that this application is b%rred by Eggggpdicata. Ue

haVé perused the office objections and heard Shri Munir Ahmad ,
‘ ]

\
learned Counsel for the applicantﬂ

4, Shri Munir Ahméd contends that the relief sgugnt in
|

. . . ‘ | . ‘
tnis application was altogether dlfferent te the one sougnt
‘ P
. \ . ) ;
in Hhe brevligys apolication and, therefore, the order made

|
in A.No. 457/88 does not operate as resrjudicata.

S. |, e have carefully perused_tﬁe order made in A.No.457/88
\

.éhe claim made by the épplicant in|this application and ths
reli;F soujht. In reality and in substance the applicant is
seek#ng ﬁé?lthe very rélief sought lin his .previous application
and ayitate what he agiﬁated there;p. The change in the
reli%?, if any, does not improve the case of the apolicant.
The applicant is only a;itating una¥ had been negatived by
this hribunal in A.No.457/88. oOn t#is finding we have to

upholB the office objection and reject this application as
: |
‘ |

“”i,bgrfed_by res#judicata.’
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6. In the light of our above'discussion we hold that
this application is liable to be rejected. UWe, therefore,
reject this apolication at the admission stage uwithout

notices to the Respondents.
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